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Comments on Vigilance and S. P. E. by 
One-Man Expert Com m ittee on Claim s

fj36l. SHRI CHANDRIKA PRASAD : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether One-Man Expert Committee 
on Claims headed by Shri R. B. Lai, Vide 
paras 5211 and 5212 of Chapter 52 has 
adversely commented on the dealing of cases 
by the Vigilance and S. P. E. J

(b) if so, the recommendations of the 
Committee ; and

(<) the action taken by Government 
thereon .*

THR MINISTER OF RAILWAYS(SllRI 
K. lIANUMAm'HAIYA) : (a) and fb). 
The Expert Committee on claims headed by 
Shri R. B. Lai has not recommented on the 
manner of investigation of cases. The Com-
mittee has brought out two points :

(i) the Vigilance of the S. P. E. should 
not review the punishments inflicted 
on cases of procx-dural irregularities 
or ask for a review or enhancement 
of the punishment in such cases ;

(ii) the S. P. E. and the Vigilancc should 
not pursue mistakes or irregularities 
that do not have a corruption angle;

(c) the present practice is for the Vigil-
ance to call for the papers wherein punish-
ments awarded are not commensurate with 
the gravity of the offence. In such cases the 
vigilance request the disciplinary authority to 
uconsider the punishment awarded. Such 
cases arr few and far between.

As regards cases wherein only departmental 
irregularities are there, they are not taken up 
for investigation unless there is a potential 
vigilance angle to it* I t  may, however, be 
stated that it is very difficult to decide in a 
number of cases that there is no vigilancc 
angle at all. This is the present practice.

However, as regards the recommendation 
of the Committee they are under considera-
tion.
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M easures taken to effect economy In 
National Projects Construction Corpora- 

tion

6363. SHRI K. SURYANARAYANA : 
Will the Minister of IRRIGATION AND 
POWER be pleased to 1 efer to the reply given 
to Unstarred Question No. 3802 on the 25th 
April, 1972 rcgaiding loss incurred to National 
Projects Construction Corporation and state 
the positive measures taken to effect economy 
in expenditure on the Establishment (Gazetted 
and non-Gazetted), Allowances and Conting-
encies, both in the Headquarters Office and 
Field Offices of the National Projects Construc-
tion Corpoiation, in view of the mounting 
recurring losses ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : In 
order to effect cconomy the Corporation has 
not resorted to any fresh recruitment during 
the last 5 yeais. Whenever new units are 
sanctioned, adjustments are made out of the 
existing staff. The Corporation also review 
the staff position both at Headquarters office




